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Percentage of Scheduled Caste and
Scheduled Tribe Employees in
Defence Establishments

5273. SHRI S. M. BANERIJEE : Will
the Minister of DEFENCE bec pleased to
state :

(a) whether the percentage of Schedul-
ed Caste and Scheduled Tribe employees in
the Defence Establishments is less than what
is ﬁ*ed under the rules ; and

(b) if so, the steps taken by Govern-
ment to bring up the number of minimum
percentage fixed ?
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THE MINISTER OF DEFENCE (SHRI

JAGJIVAN RAM) : (a) Yes, Sir.

(b) In order to improve the represen-
tation of Scheduled Castes and Scheduled
Tribes in the Defence Establishments and to
bring up their numbers to the minimum
quotas laid down by Government from time
to time, certain measures have been adopted
in these establishments. The recent measures
taken include :

(i) Interviews for recruitment to be
held by Selection Committees on
dates or at sittings when candi-
dates from other communities
are not considered ;

(ii) Selections of Scheduled Caste/
Scheduled Tribe are made by
relaxed standards, provided they
are not found unfit ;

(iii) A vacancy reserved for Schedul-
ed Caste/Scheduled Tribe is, in
the event of an infructuous first
attempt to fill it by a member of
the appropriate community, re-
advertised and only after a
second attempt to fill it up by
Scheduled Caste/Scheduled Tribe
candidate is made, the question
of it being filled by an un-
reserved candidate is considered ;
and

(iv) when such a reserved vacancy
has to be filled up by an un-
reserved person the reservation
is carried forward to the next
three years of recruitment, as
against the two years earlier.

Bonus to D. D. A. employees

5274, SHRI N. S. BISHT : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) the consideration keeping which in
view, decision for payment of bonus to
Dethi Development Authority employees was
taken the date of the decision and the main
features of the said decision ;

(b) whether Government propose to
discontinue the practice of payment ,of
bonus to D. D. A. staff keeping in view
the largely growing tendency among the
D. D. A. officers to auction maximum possi-
ble number of plots ;
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(c) the number of plots allotted by
Jottery by D. D. A. each year during the last
three years in each D. D. A. colony, separa-
tely and ;

(d) the number of applicants registered
with D. D. A. whose cases are pending for
allotment of land and flats as on the Ist
July, 1971 category-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJRAL) : (a) The Delhi
Development Authority decided in June,
1967 to make applicable the provisions of
the Payment of Bonus Act, 1965 to its
employees as it was legally required to do
so. The bonus is paid according to the
Bonus Act, 1965 and various instructions
bearing on the subject.

(b) No, Sir. The sale proceeds of resi-
dential etc. plots are not taken consideration
for the purpose of paying bonus to the
staff.

(c) 813—628 in Pankha Road and 185
in Rohtak Road under the Middle Income
Group Scheme. No such allotment was
made in the Low Income Group.

(d) There is no registration of applica-
tions for the allotment of residential plots.
The number of registered persons as on Ist
July, 1971 whose cases are pending for
allotments of flats is 2596 in Middle Income
Group, 2513 in Low Income Group and
2200 in Janta Group.

Mobile Medical Units for Bangla Desh refugees
acquired by India

5275. SHRI JADEJA : Will the Minis-
ter of HEALTH AND FAMILY PLAN-
NING be pleased to state :

(a) the number of medical units acqui-
red by India for operation for Bangla Desh
refugees ;

(b) the places where these will be opera-
ted ; and

(c) the names of the countries from
where these mobile medical units have been
received ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPADH-
YAYA) : @) to (c). The information is
being collected and will be laid on the Table
of the Sabha,





